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Item No. 02 Court No. 2 

BEFORE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 515/2025 

Principal Sharda Public School Applicant 

Versus 

State of Uttarakhand & Ors.     Respondents 

Date of hearing: 06.04.2026 

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  

Applicant: None for the applicant. 

Respondents: Mr. Dhruv Tamta, Advocate for respondents no. 1, 2 and 5. 

Mr. Rahul Verma, Advocate for respondent no. 3 (through V.C.). 

Mr. Mukesh Verma, Advocate for respondent no. 4. 

ORDER 

1. Additional affidavit dated 02.04.2026 has been filed by the District

Magistrate, Almora. 

2. We have gone through the reports/responses filed by the

respondents and are of the considered view that the same do not properly 

address substantial environmental issues raised and do not give requisite 

details with regard to compliance with Solid Waste Management Rules, 

2016/environmental norms.  

3. In view of the facts and circumstances of the present case, we

consider presence of the Principal Secretary, Urban Development 

Department, Government of Uttarakhand and the PCCF (HoFF), 

Government of Uttarakhand to be essential for just and proper 

adjudication of the substantial environmental questions involved in the 
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case. Accordingly, the Principal Secretary, Urban Development 

Department, Government of Uttarakhand and the PCCF (HoFF), 

Government of Uttarakhand are impleaded as respondents no. 06 and 07 

respectively. 

4. The Registry is directed to amend memo of parties accordingly and

to issue notices to respondents no. 06 and 07. 

5. The respondents no. 1 to 6 are directed to file their responses with

specific to the obligations cast on them by the Solid Waste Management 

Rules, 2016/2025 with details regarding remedial measures to be taken, 

executing agencies, budgetary allocations, specific timelines and 

monitoring/nodal officer and respondent no. 7 is directed to file response 

with specific reference to the aspect as to whether the land where garbage 

is being dumped falls within forest area and as to whether there is any 

violation of provisions the Indian Forest Act, 1927 and Van (Sanrakshan 

Evam Samvardhan) Adhiniyam, 1980. 

6. List on 18.05.2026 for further hearing.

Arun Kumar Tyagi, JM 

  Dr. A. Senthil Vel, EM 

April 06th, 2026 
Original Application No. 515/2025 
AB 
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U.O.No. \ SO /XXXVI-A-3/2026-15(30)2025-Environment 

BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCI I, NEW DELHI 

ORIGINAL APPLICATION No. 515 OF 2025 

Principal Sharda Public School 
	

Appellant(s) 

Versus 

State of Uttarakhand & Ors. 	 Respondent(s) 

VAKALATNAMA 

I/We State of Uttarakhand, the Appellant(s)/Petitioners(s)/Respondent(s) 
/intervener(s) of the above Appeal/Petition/Reference do hereby appoint and retain 
Mr. Adiraj Bali. Advocate to act and appear for me/us in the above matter and to conduct 
or defend the same and to appear in all proceedings that may be taken in respect of any 
application connected with the same or any decree or order passed therein, including 
proceedings in taxation and application for Review, to file and obtain return of documents, 
to deposit and receive money on my/our behalf in said matter and to represent me/us and to 
take all necessary steps in the above matter. I/We agree, to ratify all acts done by the 
aforesaid Advocate in pursuance of the authority. 

Dated this the/iday of April, 2026. 

( Manish Kuma andey) 0,,;(‘ kc\-°\'s.3'ecse -`°",v,. 

Add l. Secretary I ,aw & A. .R‘No.6`‘;‘.°11,661:̀°v19.3.‘1 

Government of Uttarakhanda,N-Cx),„,-;" 2X2  
APPITI.ANTS/PFTITIONERS/RESPONDFNTS 

ACCEPTED 

Mr. Adiraj Bali, 
Panel Lawyer, 
National Green Tribunal, 
M.N.-7219002913 
LID-adiraThalil@gmail.com  

MI MO OF APPEARANCE 
TO, 

The Registrar, 
National Green Tribunal, 
New Delhi. 

Sir, 
Please enter my appearance in the above mentioned case on behalf of the Petitioner(s)/ 

Respondent(s). 

Yours faithfully. 

(Mr. Adiraj Bali) 
Advocate for the Petitioner(s) 

Respondent(s) Appellant(s) 
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